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26 S E P 1994 

APPLATIQ'3 

APPLJcNTS: 	 RESPcNDNTS: 	•• 
SrY.M.Palani 	v/s. . The Divisional Engineer,Deptt.of Telécommuni- 

- 	
cations,Bangalore and Other 	- 	•• - - 

I. Sri.N.R.Nalk,Advocate, 
No.147/7,Sri Ra!ja  Road, 	 . 
SecondBlock,Thyagar.aja Nagar, 	 . 	.• 
Bangalore-560 028.. 	• 	 • . 	 - -- -• • . 	•-• 	•: - 

2. 	• 	 . 

* 	- • 	• __-4__ - - 	• • 	 • • 

- 	• 	:-_-- 	. 	. 	 _• 	_- 	- 	-_ 	-.- 	 -.•--- - . 	 .•. 	.-. 

-- 

Subject:— Forwarding of copies of th.e Orders passed )Dy---the-
Central administrative Tribirial,Bangalore. 

Please find.• erclosed herewith a copy nf theBDER/ 

STAY DER/.TERIM ORDEB/, pass.d by this TribunaL.in . the above 

	

mentioned application (s) on__050994. 	• 	• • 
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DE PUT? REGISTRPB 01 
JUDICIPL BRPNCHES. 



1 	 CENTRAL ADMINISTRATIVE TRIBUNAl. 
L 	 BANGALORE BENCH, BANGALORE 

ORIGINAL APPLICATION NO.1335/1994 

I1OlOAY THIS THE FIFTH DAY OF SEPTEMBER, 1994 

MR • JUST ICE P.K. SHYAPISUNDAR 	VICE CHAIRPIAN 
- 	 MR. T.V. RAMANAN 

	
PIE ('B ER (A ) 

Shri M. Paleni, 
S/c late Pluniewamy, 
Aged 40 years, 
Cable Splicer, 
Office of the Assistant Engineer, 
Cable Maintenance, 
A.A. Complex, D.V.G. Road, 
Bangalore 	560 004 	- 	Applicant 

- 	- 	 ( By Advocate Shri NR. Naik ) 

- -- 	 -. V. 

	

IF 	 1. Divisional Engineer, 
Department of Telecommunications, 

- 	Shankarapuram Extena1 
Bull Temple Road, 
Bangalore —560 019 

2. Assistant Engineer, 
Telephones, 
Shankarapuram Cable Maintenance, 
No.121/1229  A.A. Complex, 
D.V-.G. Road, 

	

Bangalore— 560 004 	 Fespondents 

- 	- 	 - - 	-- 
-- 	-- 	--- 	 -- 	.- 

-•• •-- .0RDER 

- 

	

H 	 - 	- 	 - 	- 

PIR. JUSTICE P.K.SHYAP5UNDAR,, VICE CHAIRMAN 

Having heard Shxi N.R.. Naik for the 

for quite some time at the stage 
'• 

I''4i 	\4f'\\dmiesion  only, we find that we are not in 

4 	
a )Pobitiofl to assist him at all. The applicant 

)J 
hs/een suspended from service for alleged 

L9hmisSion of theft of cable wires. We are told 
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b Shri Naik that a criminal case is pending 

and the same is just now under way. 'In.the 

cirCumstance5, it is not open to the applicant 

to press either for revocation of his suspension 

for a direction that a departmentall enquiry 

hould be held in the matter. It is upto the 

Department to start a departmental enquiry and 

pursue it during the pendency of the criminal 

case. Generally, it is not done. Itis in 

the interest of the applicant, however to wait 

ior the criminal case to conclude and. 'if 

'~N~eiix--o- 'rated therein, he can press for the reliefs 

sohtor herein. With these observtionS, 

.haJPlication stands rejected at the admission 

No costs. 
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VICE CHIR1IN 	- 	

- -1 - 	 TRUE COPY 	 - 
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Section Officer 
Cent,at .Ac.irnfflistr&tjve Tribuna' 

Ran 	
- 	 - 

gafore Benth ua 	
Banyalore 


